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privatised airports. This is the revenue that they are getting from Delhi and Mumbai
airports. The other, about ¥900 crores or so, comes from the other privatised airports
which also — 16 of them, the other airports, some private, some non-privatised —
make some profit. In other words, the expenditure of ¥ 5,000 crores is earned or
rather can be incurred because of privatisation. Today, Mumbai and Delhi Airports,
between them, these two airports account for 34 per cent of the traffic. In all the
other six airports, which we have recently listed, three have already been awarded.
In the other three, we have PILs in two, and, in one, we have a hanger belonging
to State Government Those put together will not account for more than 7-9 per
cent of total traffic. So, in other words, the entire civil aviation infrastructure of
airports is financed through privatisation which was done in an earlier era and which
was done very successfully.

MR. CHAIRMAN: Right. Question No. 99. Shri Dhiraj Prasad Sahu. Questioner
&1 €1 Shri Rakesh Sinha.

*99. [The Questioner was absent.]
Registration of migrated labourers

*99. SHRI DHIRAJ PRASAD SAHU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has taken any initiative to develop a mechanism for
the registration of migrated labourers at source and destination location to prepare
a data bank and if so, the details thereof; and

(b) whether Government is considering to take any steps to ensure the
transfer of documents such as ration card and BPL cards from one State to another
so that the migrated labourers could avail the benefits of these services at their
destination places and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (b) A Statement is
laid on the table of the Home.

Statement

(@ In order to safeguard the interest of the Migrant workers, the Central
Government has enacted the Inter-State Migrant Workmen (Regulation of Employment
and Conditions of Services) Act, 1979 which, inter alia, provides for registration of
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certain establishments employing Inter-State Migrant Workers, licensing of contractors
etc. Workers employed with such establishment are to be provided payment of
minimum wages, journey allowance, displacement allowance, residential
accommodation, medical facilities and protective clothing etc. As migration of workers
from one State to another State is a continuous process and the migrant workers
keep on moving from one State to other States in search of work, therefore, it is
not feasible to keep record of such migration. However, according to the Economic
Survey 2016-17 the size of the workforce as per Census 2011 was 482 million people
and based on extrapolation, this figure would have exceeded 500 million in 2016. If
the share of migrants in the workforce is estimated to be even 20%, the size of the
migrant workforce can be estimated to be over 100 million in 2016 in absolute terms.

(b) There is no proposal under consideration to transfer documents such as
ration cards and BPL cards from one State to another.
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Exploitation of home garment workers

*100. SHRI SANJAY SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the details of exploitation of home garment workers by sub-contractors
and fashion brands; and

(b) the steps taken by the Ministry to remedy and prevent such exploitation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI SANTOSH KUMAR GANGWAR): (a) to (c) A Statement is
laid on the table of the Home.

Statement

(a) and (b) The State Governments are the appropriate Government for the
purpose of enforcement of the labour laws applicable to home garment workers, sub-



